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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : AYDERABAD BENCH
' AT HYDERABAD ’ '

0.8, 777/91 Dt., of Decision : 13.6,94,

R. CPandrarap

G.V. Prasad

T.S. Prakashrag .

B, Satyam

V, Vijayamala

Ch, Su “~ahmayam .

Ch. 53 .4sji Rao " .
P.S.V, Ethiraju

D. Sivaprasad

+ P.V, Narasinga Ras e Applicants

* o & ¢ o

HNOULLEWLUN

O »

Vs

1« Union of India rep, by
the Secretary,
ministrg ot Defence, .
New Delhi - 1, . R

2, Chief of Naval Stapp ' ~
Naval Headquarters
New pelhi,

3. General Magager

Naval Armament Depot
Visakhapatnam-53g oog, : ++ Respondents,

»
.-

Counsel for the Applicants : mr, No ftan MoPan Rag

Counsel for thge Respondents : Iip, N,R, Devaraj, sr, CGSC.
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LORAN:
THE MON'BLE SORI A.3, GORTMI : MEMBER (ADMN,)
THE roN'BLE SnRp T, cﬁawaéhsanhAaA REBDY : MEMBER (JupL.)
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I &s per Hon'ble Shri A.B.Gorthi, Member (Admn,) [

The relief claimed by the applicants . is for
a directiog to the respondents to regularise their ' -

services from th.e dates of their initial appointﬁent

‘a8 L.E,.,C, w'-'. all conseguential benefits, : ok

T 2% At the very outset, learned counsel for the

applicants has drawn our attention to judgement datad
26,3,91 in 0A,79/9C wherein the applicants were siiilarly
situated as the apnlicants in the present OA. While
disposing of‘O.A.79/90, ﬁhis Tripbunal difected the
respon&énts to iegularise the services of therapplicants

in the said OA from the dates of their initial appointments

ignoring the usual technical breaks in service,

3. The apﬁlicants herein on learning about the
judgement in OQA,79/9C approached the‘reSpondentS for
granting them 2150 similar benefit, The resPOnéents)
inSteagbf examining the request of the applicants
objectivelx)turned dawn the reguest by merely stating
that the benefit of the judgement in 0A,79/90 would
be restricted only to the a@pplieants. therein, We
find neo jusggﬁicéfi;n for such attitude taken by the

respondents,

4, Mr,N,:.Devraj, learned Standing Counsel for

the respondents nas taken us throuyh the reply affidavit
fQ) ivat . .

and also requesEZsome additional time may given to him

in this matter, We are not inclined t@ accept this

request meinly because the applicants herein are being
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denied similar benefit as that given to thelir colleagueq,

N :
uppesessareitys No useful purpote would be served by

further delaying the grant of relief to the applicants,

5. In view 0of the afore-stated)this 0.A, is
also disposed of with a direction %o the resbondents
&t

to consider ‘the regularisationsservices of the applicants
as L,D.Cgfrom the Gates of their initial appointments
ignoringy the breaks in service, The applicants will

be entitled to 2all consequential benefits as have

already been granted by the respondents to Similarly
situated employees who w;re given the benefit of
regularisation in compliance with tne judg%pents of

the Tribunal, Respondents to comply with these directions
within a period of 4 months from the date of communication

of this o:1der, There shall be no order as to Costs,
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Hyderar g L~¢ch .
Hyderanad. '
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Copy to:- -

1. The Secretary, Ministry of Defence,Union of India,
New Delhiwsi. :

2. Chief of Naval StaPP, Naval Head Quarters,Neu Delhi.
3., Gensral Manager, Naval Armament Oepot, Visakhapatnam,
Pin: 530 009,
. —mfiemOne=copy-to MF,N.Ram Mohan Rae, Advocate,CeRT.,
* _ Hyderabad.-ic:ﬂi
——wGewOnezcopyitos MoSN, R, Davra j, Sr.CGSCe, CeA.T., Hyderabad.

;__,,,G.upn copy,ito. Library,CAT., Hyderabad.,
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